| TEM NO 30 COURT NO. 5 SECTI ON Xl

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil)...... /2011

CC 20289/ 2011
(From the judgenent and order dated 28/01/2011 in WP No. 7252/ 2004,
of The H GH COURT OF JUDI CATURE AT ALLAHABAD)

STATE OF U.P. & ORS. Petitioner(s)
VERSUS
URM LA KOHLI Respondent ( s)

(Wth appln. for c/delay in filing SLP & c/delay in refiling SLP)
Date: 12/12/2011 This Petition was called on for hearing today.

CORAM :
HON BLE MR. JUSTI CE P. SATHASI VAM
HON BLE MR JUSTI CE J. CHELAMESWAR

For Petitioner(s) M. Shail Kurmar Dwi vedi, Add..AG UP
M . Kunal Vernm, Adv.

M. Abhi nav Shrivastava, Adv.

M. Ashutosh K Sharma, Adv.

M. Gunnam Venkat eswar a Rao, Adv.

For Respondent (s) M. N khil Sharma, Adv.
M. Abhi shek Chaudhary, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Exemption fromfiling OT. is allowed.
Del ay condoned.
I ssue noti ce.

M. N khil Sharma, advocate appears and wai ves
service of notice on behalf of respondent. Four
weeks’ tine is allowed to himfor filing counter
af fidavit.

In the meanwhil e, no contenpt proceedi ngs shall

be initiated agai nst the petitioners.

[ Usha Bhardwaj ] [ Savita Sainani ]
Court Master Court Master



